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MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted,
=1 STW TwTW @R 2 qETey HErET
7 fadas 1 quedifag s<ar g
MR. SPEAKER: Shri Baldev Singh
Jasrotia—absent, Shri Ugrasen.
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MR. SPEAKER: The question is:
“That leave be.granted to intro-

duce g Bill further to amend the
Constitution of India'.

The motion was adopted,
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HOMOEOPATHY CENTRAIL, COUN-
CIL (AMENDMENT) BILL, (AM-
ENDMENT OF SECTION 2)
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MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to amend the Homoeo-
pathy Centra] Council Act, 1973.”

The motien. was adopted,
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MINES AMENDMENT BILL (AM-
ENDMENT OF SECTION 3)

DR. VASANT KUMAR PANDIT
(Rajgarh): I beg to move for leave
to introduce a Bili further to amend
the Mines Act, 1952.

MR. SPEAKER: The question is:

“That leave be grantedq to intro-
duce a. bill further to amend the
Mines Act, 1952

The motion was adopted.

DR. VASANT KUMAR PANDIT: I
introduce the Bill.
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